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Now. therefore, in exercise of the powers conferred by sub section (1) of Section 

3 read with Section 8 of Karnataka State Civil Services Act, 1978 (Karnataka Act of 

1990), the Government of Karnataka hereby makes the following rules, namely: - 
RULES 

 

1. Title, commencement and application. - (1) These rules may be called the 

Karnataka Animal Husbandry and Veterinary Services (Cadre and Recruitment) 

(Amendment) Rules, 2022. 
 

(2)  They shall come into force on the date of their publication in the official 

Gazette. 
 

2. Amendment of Schedule. –In the Schedule of the Karnataka Animal 

Husbandry and Veterinary Services (Cadre and Recruitment) Rules, 2017, at serial 

number 26, in the entries relating to the category of post of “Veterinary Assistant”,  

(i) in column (2), for the words “Veterinary Assistants” and wherever they 

occur in the schedule, the words “Junior Veterinary Inspector” shall be substituted; and 

(iii) in column (5), serial number (3) and the entries relating thereto shall be 

omitted. 

By Order and in the name of the 
Governor of Karnataka, 

 
(B.N.Praveen) 

Under secretary 
Animal Husbandry and Fisheries Department 

(Animal Husbandry) 

PR-409 
GOVERNMENT OF KARNATAKA 

 

No. IDD 141 PSP 2021 (E-548009)                    Karnataka Government Secretariat, 
                            Vikasa Soudha, 
                  Bangalore Dated: 10.06.2022. 
 

NOTIFICATION 

Whereas, the draft of the Karnataka Ports (Landing and Shipping Fees) 

(Amendment) Rules, 2022 was published as required by sub-section(1) of section 

10 of the  Karnataka Ports (Landing and Shipping Fees) Act, 1961( Karnataka Act 
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20 of 1961) in Notification No. IDD 141 PSP 2021(E-548009), dated: 21.01.2022 in 

Part-IVA of the Karnataka Gazette,(Issue.22), dated: 04.02.2022 inviting objections 

and suggestions from all the persons likely to be affected thereby  within fifteen 

days from the date of its publication in the official Gazette. 

And whereas, the said Gazette was made available to the public on 

04.02.2022. 

And whereas, objections and suggestions received in this behalf have been 

considered by the State Government. 

Now, therefore, in exercise of the powers conferred by section 10 of the 

Karnataka Ports (Landing and Shipping Fees) Act,1961(Karnataka Act 20 of 1961) 

the Government of Karnataka hereby makes the following rules further to amend 

the Karnataka Ports (Landing and Shipping Fees) Rules, 1964 namely:- 

RULES 

 1. Title and Commencement.-(1)These rules may be called theKarnataka 

Ports (Landing and Shipping Fees) (Amendment) Rules, 2022.  

(2) They shall come into force from the date of their publication in the 

Official Gazette.  

2.Substitution of Schedules:-In the Karnataka Ports (Landing and Shipping 

Fees) Rules, 1964,- 

(i) for schedules A, B, C, E, F, G, H, I, J, K, L, and M the following shall be 

substituted, namely:- 
 

“SCHEDULE – A 
[See rule 3 (1)] 

Fees on goods, animals, etc., landed or shipped in the Ports in the State of 
Karnataka Except the Port of New Mangalore. 

 

Sl. 
No. 

Classification 
of 

Commodities/ 
Animals 

Unit Karwar Belekeri, 
Honnavar, 
Pavinkurve 

 

Mangalore Malpe, 
Hangarkatta, 
Kundapur, 

Bhatkal, Tadri, 
Padubidri,  

Manki 
   Steamer 

Berth 
Other 
Public 

Landing 
Place 

   

1 2 3 4 5 6 7 8 
   Rs. Rs. Rs. Rs. Rs. 

1. Animals  each 20 20 20 30 20 
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Sl. 
No. 

Classification 
of 

Commodities/ 
Animals 

Unit Karwar Belekeri, 
Honnavar, 
Pavinkurve 

 

Mangalore Malpe, 
Hangarkatta, 
Kundapur, 

Bhatkal, Tadri, 
Padubidri,  

Manki 
   Steamer 

Berth 
Other 
Public 

Landing 
Place 

   

1 2 3 4 5 6 7 8 
   Rs. Rs. Rs. Rs. Rs. 

2. Animals Foods Per 
Metric 
Ton 

40 20 20 40 20 

3. Birds and 
Poultry 

Per 
Dozen 

30 30 30 25 25 

4. Cement Per 
Metric 
Ton 

50 30 30 50 20 

5. Coconuts Per 
1,000 
Nos. 

30 15 30 40 25 

6. (a) Chemicals,  
 

Per 
Metric 
Ton 

65 45 40 60 30 

 (b)    Fertilizers Per 
Metric 
Ton 

60 40 30 50 25 

7. Coal, Coke and 
Charcoal 

Per 
Metric 
Ton 

60 30 30 50 25 

8. Fish and Fish 
Products 

Per 
Metric 
Ton 

30 30 30 40 25 

9. Food grains 
and pulses 

Per 
Metric 
Ton 

40 25 30 40 25 

10. Iron, Steel and 
other metals 
including 
implements 
etc., 

Per 
Metric 
Ton 

30 30 30 30 25  

11. Minerals 
including 
bauxite, Iron 
ore etc., 
Granite Stones 
including sand 

Per 
Metric 
Ton 

50 30 30 40 30 
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Sl. 
No. 

Classification 
of 

Commodities/ 
Animals 

Unit Karwar Belekeri, 
Honnavar, 
Pavinkurve 

 

Mangalore Malpe, 
Hangarkatta, 
Kundapur, 

Bhatkal, Tadri, 
Padubidri,  

Manki 
   Steamer 

Berth 
Other 
Public 

Landing 
Place 

   

1 2 3 4 5 6 7 8 
   Rs. Rs. Rs. Rs. Rs. 

etc., 
12. (a)Oils Edible 

and Vegetable 
Oil 

Per 
Metric 
Ton 

70 35 40 40 25 

 (b) Molasses  Per 
Metric 
Ton 

70 35 40 40 30 

13. Petroleum 
Products 

Per 
Metric 
Ton 

90 60 50 80 60 

14. Personal 
Effects (Crew 
Baggages) 

Per 
Metric 
Ton 

Free Free Free Free 

15 Salt, Country 
and Rock 
Phosphate  

Per 
Metric 
Ton 

    

 (a) Salt, 
Country 

Per 
Metric 
Ton 

25 15 20 30 15 

 (b) Industrial 
Salt 

Do 30 20 30 40  25 

 Rock 
Phosphate 

Do 40 20 30 40 30 

16. Sugar Per 
Metric 
Ton 

50 25 25 40 25 

17 Tiles including 
bricks  

Per 
1,000 
Nos.  

40 25 25 40 30 

18 Timber Logs, 
Sawn, 
Bamboos, 
Cane etc., 

Per 
Metric 
Ton 

60 30 30 30 30 

19 Vehicles:       
 a. Two 

wheeled 
Each 40 30 30 40 30 
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Sl. 
No. 

Classification 
of 

Commodities/ 
Animals 

Unit Karwar Belekeri, 
Honnavar, 
Pavinkurve 

 

Mangalore Malpe, 
Hangarkatta, 
Kundapur, 

Bhatkal, Tadri, 
Padubidri,  

Manki 
   Steamer 

Berth 
Other 
Public 

Landing 
Place 

   

1 2 3 4 5 6 7 8 
   Rs. Rs. Rs. Rs. Rs. 

vehicles 
Bicycles  

 b. Two 
wheeled 
Motor 
cycles 
Scooter 
Moped etc., 

 100 50 50 120 50 

 c. Three 
wheeled 
Vehicles 

Each 200 80 80 150 80 

 d. Four 
wheeled 
Vehicles 
Cars and 
Jeeps. 

Each 1500 800 800 1800 800 

 e. Four 
wheeled 
Vehicles 
like Buses, 
Tractors 
Trucks, 
Station 
Wagons 
etc., 

Each 3000 900 900 3000 900 

 f. Bull-dozers, 
JCB, Pay 
loader 
cranes etc 

Each 4000 1500 1500 4000 1500 

 g. OBM 
Engine / 
Marine 

Each 200 100 100 250 100 



5656                           , , 14  , 2022                                      ¨sÁUÀ 4J 

Sl. 
No. 

Classification 
of 

Commodities/ 
Animals 

Unit Karwar Belekeri, 
Honnavar, 
Pavinkurve 

 

Mangalore Malpe, 
Hangarkatta, 
Kundapur, 

Bhatkal, Tadri, 
Padubidri,  

Manki 
   Steamer 

Berth 
Other 
Public 

Landing 
Place 

   

1 2 3 4 5 6 7 8 
   Rs. Rs. Rs. Rs. Rs. 

Engine 
 h. Small 

Canoe, 
country 
wooden 
boat 
 

Each 300 100 100 300 100 

20. Ships and 
other Vessels 
to be scrapped 
and landed 

Per 
Metric  
Ton 

60 50 50 60 50 

21 Un-
enumerated 
goods articles 

Per 
Metric  
Ton 

80 50 50 80 50 

 
NOTE:- 

1. For coastal cargo, wharfage fees to be charged at 70% of the rate 

mentioned above.  (Karwar Port only) 

2. In case of loading and unloading of cargo at anchorage the wharfage 

fees to be charged at 70% of the rate mentioned above.  

3. Wharfage shall be in addition to any charges towards rent for storage of 

goods in the quays, warehouses, transit sheds or landing places of the 

port.  

4. The Stevedores/Custom House Agent (CHA)/Port User filing export 

application to the Port Authority shall be held solely and severally 

responsible for any Act or omission for breach of any Laws, Acts, Rules, 

Procedures, Orders etc., and for authentication of any documents / 

papers filed before the Port Authorities in respect of the cargo loaded / 

unloaded to the vessels. 
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5. The Stevedores/CHA/Port User filing export application to the Port 

Authority shall be held solely and severally responsible for the 

authentication of the quantity of cargo loaded / unloaded to the vessels. 

6. All goods intended for shipment shall be assessed on Shipping Bill.  

7. All goods landed within the limits of the port shall be assessed on 

import application and the wharfage shall be paid before the goods are 

delivered. 

8. The port shall not assume custody of any export cargo / import cargo 

and handle the same at the wharf or jetties. 

9. Overtime allowance admissible. 

10. For the purpose of levy of fees, less than half metric tonne shall be 

reckoned as half metric tonne and half Metric Tonne and more but less 

than one tonne shall be reckoned as one Metric tonne. 

11. Tiles, Bricks, Coconuts (The rates in respect of which have been fixed 

for unit of 1,000) 500 and above will be reckoned as one unit and below 

500 will be charged at half the rates. 

12. Where the unit of charge is by weight it shall be the gross weight and 

not the net weight. 

13. Where the unit of charge is by measurement 1.4 cubic meters (40-44 

cft) shall be reckoned as one metric tonne. 

14. The weight of firewood loaded upto the gunwale will be calculated at two 

thirds of the registered tonnage of the vessel and if loaded above the 

gunwale it will be taken as three fourths of tonnage of the vessels. When 

the firewood is loaded below the gunwale or if some other cargo is also 

loaded in the same vessel the fees shall be levied on firewood, be actual 

measurement adopting 2 cubic meters equal to one metric tonne. 

15. 0.5 Metric tonne or above, or 0.7 cubic meter and above shall be 

reckoned as one metric tonne and below that quantity shall be reckoned 

as half tonne. 

16. 0.5 Cubic meters and above shall be reckoned as one cubic meter. 

17. Goods exempted from wharfage charges. 

i. Bonafede consumable / non consumable ship stores. 
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ii. Passenger and seaman’s Bonafede baggage and personal effects 

accompanying them. 

iii. Empty gunnies and twines / Dunnage wood sent to ship to 

facilitate landing or loading of cargoes. 

18. Penalty under sub-section (2) of Section 3 of the Act,shall be payable at 

Twenty Five Percent per annum on the delayed payments of any charge 

under the schedule of rates. (Delay in payments by user will be counted 

only 7 days after the date of raising the bills by Port Authority) 

 
SCHEDULE – B 
[See rule 3 (2) ] 

 
Fees to be levied on passenger embarking and disembarking at the Port in the 

State of Karnataka Except the Port of New Mangalore. 
 

Sl. 
No. 

Description 
of Passengers  

Unit  Karwar Mangalore  Belekeri, 
Honnavar, 
Pavinkurve 

 

Malpe, 
Hangarkatta, 
Kundapur, 
Bhatkal, 
Tadri, 

Padubidri 
Manki 

1. 2 3 4 5 6 7 

   Rs. Rs. Rs. Rs. 
1. Adults Each 20 10 10 10 
2. Children 

between 3 and 
12 years of age 

Each 15 5 5 5 

 
NOTE: 

1. Penalty under sub-section (2) of Section 3 of the Act, shall be payable at 

Twenty Five Percent per annum on the delayed payments of any charge 

under the schedule of rates. (Delay in payments by user will be counted 

only seven days after the date of raising the bills by Port Authority) 
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SCHEDULE – C 
[See rule 3 (3)] 

Ground Rent for Storing Goods within Custom Bound Area of any Ports in the 
State except the Port of New Mangalore 

 
Sl No Nature of use Unit Karwar, 

Belikeri 
and Old 

Mangalore 

Tadadi, 
Honnavar, 

PavinkurveManki, 
Bhatkal, 

Kundapur, 
Hangarkatta 
Maple and 
Padubidri 

1 2 3 4 5 

   Rs. Rs. 

1. For Covered area (Covered 
Transit / Cargo shed) 

   

a) For the First 15 days or 
any portion thereof. 
Any cargo 
Per Sqmtr 

Per Sq. Mtrs. 
for the First 

15 days  

Rs.30  Rs.20 

b Double the rates specified 
in every succeeding 15 
days or any portion 
thereof  

   

2 For Uncovered area:-    

a) For the first week or part 
thereof  

Per 10 Sq. 
Mtrs per 
week or part 
thereof  

Rs.30 Rs.20 

b) For the second week or 
part thereof  

Per 10 Sq. 
Mtrs per 
week or part 
thereof  

Rs.35 Rs.20 

c) For the third week or part 
thereof  

Per 10 Sq. 
Mtrs per 
week or part 
thereof  

Rs.40 Rs.20 

d) For the fourth week or 
part thereof  

Per 10 Sq. 
Mtrs per 
week or part 
thereof  

Rs.45 Rs.20 

e) For the fifth week or part 
thereof  

Per 10 Sq. 
Mtrs per 
week or part 
thereof  

Rs.50 Rs.20 
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f) For the sixth week or part 
thereof  

Per 10 Sq. 
Mtrs per 
week or part 
thereof  

Rs.55 Rs.20 

g) For the Seventh week or 
part thereof  

Per 10 Sq. 
Mtrs per 
week or part 
thereof  

Rs.60 Rs.20 

h) For the Eighth week or 
part thereof  

Per 10 Sq. 
Mtrs per 
week or part 
thereof  

Rs.65 Rs.20 

i) For the Ninth week or 
part thereof  

Per 10 Sq. 
Mtrs per 
week or part 
thereof  

Rs.70 Rs.20 

 

NOTE:- 
1. The period of day is calculated from 6.00 A.M. on the date following that 

on which Cargo is stored. 

2. Goods will be stored at owner’s risk and the Port authorities do not accept 

responsibility of safe custody. 

3. The stacking of the goods shall be confined only to the area specifically 

permitted by the Officer directed under section 4 of the Act. 

4. If cargo is stacked on any of river bed before shipment or after landing 

instead of within the public landing place, such river bed shall be deemed 

to be included, within the extent of landing place and ground rent levied 

accordingly. 

5. Conservator of the Port directed by the Government Under section 4 of 

the Act may grant the land to a maximum period of 11 months on first 

come first serve basis / nomination basis (as per the Karnataka Minor 

Port Land Allotment Guidelines 2020). 

6. Karnataka Maritime Board can allot port land inside custom bond area 

for a period of more than 11 months. 

7. Subletting of Port premises including buildings shall not be permitted. 

8. Sugar and Pulses and other essential commodities as declared by the 

Government of India shall not be allowed to remain in the port area after 

thirty  days. In case such cargoes remain after thirty days demurrage at 

the rate of Rs. 5/- per wharfage  unit  per day shall be levied in addition 

to the fees specified above.  
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9. The port land shall be allotted as per the Karnataka Minor Ports Land 

Allotment Guidelines 2020 and any revision. 

10. The Application Form for grant of long lease, execution of the lease 

agreement, penalty etc, will be as per the Karnataka Minor Ports Land 

Allotment Guidelines 2020. 

11. Application fees for,- 

(i) Port land on long lease is Rs. 10,000/- 
(ii) Application fees for port land on license  

(a) Upto 100 SqmtrRs. 500/-  
 

(b) From 100 Sqmtr to 1000 SqmtrRs. 2000/- 
(c) Above 1000 SqmtrRs. 5000/- 

 
 

SCHEDULE – E 
[See rule 3 (4) ] 

Fees on Vehicles bringing or removing goods to or from any public landing 
place in the Ports in Karnataka State Except the Port of New Mangalore. 

Sl. 
No 

Description Karwar Mangalore 
 

Belekeri, 
Honnavar, 
Pavinkurve 

Malpe, 
Hangarkatta, 
Kundapur, 
Bhatkal, 
Tadri, 

Padubidri, 
Manki 

Steamer 
berth 

Other 
public 

landing 
places 

1 2 3 4 5 6 7 

  Rs. Rs. Rs. Rs. Rs. 
1. Heavy machinery 

and equipments 
like Cranes/ 
Fork lifts /Pay 
Loader etc., per 
day 

100 100 100 100 100 

2. 1. For 
Trucks/Trailers 
/ Tippers / Light 
vehicles for 
carrying any 
goods from 
stacking yard to 
ship. 
 
a. Per day. 
b. Per month. 

 
 
 
 

20 
500 

 
 
 

 
20 
500 

 
 
 
 

20 
500 

 
 
 

 
20 
500 

 
 
 

 
20 
500 
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3 Light commercial 
vehicle, like 
Tempo, Goods 
Rickshaw, Mini 
Lorry etc. Per 
trip 

20 20 20 20 20 

4. Passengers 
Taxies, Auto 
Rickshaws per 
day 

15 15 15 15 15 

5. For issuing 
identity card to 
the port users  

a. Monthly 

 
 

50 
300 

 
 

50 
300 

 
 

50 
300 

 
 

30 
100 

 
 

30 
100 

      
 
 
NOTE:- 

1. The Vehicles bringing / removing other than EXIM cargo will be charged at 

double the rate mentioned above. 

2. The payment of the charge will not automatically entitle a person to get a 

pass. 

3. The permission to enter the port area shall be specifically obtained from the 

Port Authority. 

4. The persons having photo identity will be issued temporary pass by the Port 

Authority on the payment of the above prescribed fees and it is not 

transferable. 

5. Whenever damage to the port property is caused by any vehicle / machinery 

plying within the port premises, the respective port user / owner of the 

vehicle / machinery shall accept liability thereof and pay the damages 

resulting there from. 

6. Penalty under sub-section (2) of section 3of the Act, shall be payable at 

Twenty Five Percent per annum on the delayed payments of any charge 

under the schedule of rates. (Delay in payments by user will be counted only 

seven days after the date of raising the bills by Port Authority). 
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    SCHEDULE – F 
[See rule 3 (5)] 

Fees on use of any land other than the public landing place in any Port in the 
State of Karnataka Except the Port of New Mangalore. 

Sl. 
No 

Nature of use Unit Karwar Belekeri 
 

Tadri Honnav
ar 

MankiPa
vinkurv

e 
 

Bhatkal 
 
 
 

Kundapu
r 

Hangark
atta 

 

Malpe 
Padubidr

i 

Old 
Mangalor

e 

1 2 3 4 5 6 7 8 9 10 11 12 
   Rs.   Ps. Rs.   Ps Rs. Ps Rs.   Ps Rs.  Ps. Rs.  Ps. Rs.  Ps. Rs.  Ps. Rs.  Ps. 

1. a) Low-lying 
riverbed used 
as timber 
basin 

Per 10 
Sq. 
Mtrs 
per 
month  

25.00 25.00 25.00 25.00 25.00 25.00 25.00 25.00 25.00 

 b) Foreshore 
land / water 
front area 

 11.00 5.00 6.00 5.00 4.00 10.00 6.00 23.00 68.00 

2. Land used for 
installation of 
Hoardings 
(Advertiseme
nt boards) 

Per 10 
Sq. 
Mtrs 
per 
month  

250.00 250.00 250.00 250.00 250.00 250.00 250.00 250.00 680.00 

3. Land used for 
Marine 
purpose such 
as 

          

 1.Hauling up 
and repairing 
fishing boats 
/ Sailing 
vessels 
barges, Tugs 
and other 
marine crafts 
etc. 

Per 10 
Sq. 
Mtrs 
per 
month  

100.00 48.00 58.00 51.00 37.00 48.00 63.00 97.00 100.00 

 2.Land used 
for 
construction 
of  fishing 
boats  / 
Sailing 
vessels  
barges, Tugs 
and other 
marine crafts 
etc.  

Per 10 
Sq. 
Mtrs 
per 
month  

80.00 57.00 58.00 57.00 37.00 57.00 63.00 80.00 80.00 

 3.Land used 
for ship 
building yard. 

Per 10 
Sq. 
Mtrs 
per 
month  

80.00 80.00 69.00 80.00 69.00 80.00 69.00 80.00 80.00 

 4.land used 
for drying 
and stacking 
the fishing 
materials in 

Per 10 
Sq. 
Mtrs 
per 
month  

15.00 15.00 15.00 15.00 15.00 15.00 15.00 15.00 15.00 
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open area 
fish drying 
temporary 
sheds and 
fish 
processing 
tanks etc., by 
individuals. 

 4(a) Land and 
stacking the 
fishing 
materials in 
open area 
fish drying 
temporary 
sheds and 
fish 
processing 
tanks etc., 
(Exclusively 
for fisher 
women 
societies 
registered 
under society 
registration 
and co-
operative 
society  Act. 

Per 10 
Sq. 
Mtrs 
per 
month  

7.5 7.5 7.5 7.5 7.5 7.5 7.5 7.5 7.5 

 5.Land used 
for fish mills 
and other 
Marine 
Industrial 
purposes. 

Per 10 
Sq. 
Mtrs 
per 
month  

100.00 92.00 69.00 92.00 69.00 97.00 69.00 100.00 100.00 

4. Land used for 
non Marine 
purposes 
such as  

 
 

         

 1.Erecting 
stalls, & Petty 
Shops etc., 
Office 
Building / 
shops with 
tiled / AC 
sheet roof 

Per 10 
Sq. 
Mtrs 
per 
month  

112.00 48.00 58.00 51.00 37.00 97.00 63.00 231.00 680.00 

 2.Erecting 
office building 
shop etc, with 
RCC roof. 

Per 10 
Sq. 
Mtrs 
per 
month  

112.00 69.00 58.00 69.00 37.00 97.00 63.00 231.00 680.00 

 3.Erecting 
office building 
/shopping/ 
hotel complex 
with multi-
storeyed 
structure 
etc., 

Per 10 
Sq. 
Mtrs 
per 
month  

125.00 125.00 125.00 125.00 125.00 125.00 125.00 231.00 680.00 
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5. Land used for 
residential 
purposes. 

Per 10 
Sq. 
Mtrs 
per 
month  

111.00 48.00 58.00 51.00 37.00 97.00 63.00 150.00 150.00 

6. a) Land used 
for industrial 
& commercial 
purpose. 

Per 10 
Sq. 
Mtrs 
per 
month  

112.00 86.00 69.00 86.00 69.00 97.00 69.00 231.00 680.00 

 b) Land used 
for Import 
Export 
related 
marine 
activities. 

 50.00 50.00 50.00 50.00 50.00 50.00 50.00 50.00 50.00 

 c)  Land used 
for state / 
central 
government 
purposes like 
construction 
jetty & other 
facility 

 55.00 24.00 29.00 26.00 19.00 48.00 31.00 115.00 340.00 

7. Any other 
purpose not 
enumerated 
above.  

Per 10 
Sq. 
Mtrs 
per 
month  

115.00 115.00 69.00 115.00 69.00 97.00 69.00 231.00 680.00 

 

NOTE:-  
1. The port land shall be allotted as per the Karnataka Minor Ports Land 

Allotment Guidelines 2020. 

2. The Application Form for grant of long lease, execution of the lease 

agreement, penalty etc, will be as per the Karnataka Minor Ports Land 

Allotment Guidelines 2020. 

3. Application fees for,- 
 

(i) Port land on long lease is Rs. 10,000/- 
(ii) Application fees for port land on license 

a) Up to 100 SqmtrRs. 500/-  

b) From 100 Sqmtr to 1000 SqmtrRs. 2000/- 

c) Above 1000 SqmtrRs. 5000/- 
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SCHEDULE – G 
[See rule 3 (6)] 

Fees on Vessels or Boats approaching, wharf-quay pier dock or any place in 
the Port in the Karnataka State Except the Port of New Mangalore. 

 

Sl. 
No 

Description Karwar Mangalore, 
Malpe, 

Hangarkatta 

Belekeri, Honnavar, 
PavinkurveKundapur 

Bhatkal, 
Tadri, 

Padubidri 
Manki 

1 2 3 4 5 6 
  Rs.   Ps. Rs.   Ps. Rs.   Ps. Rs.  Ps. 
1. Any Private 

launch or tug 
plying within 
the Port limits 
for towing. 

2400 per 
month or 
part thereof 

2400 per month 
or part thereof 

600 per month or part 
thereof 

600 per 
month or part 
thereof 

2. Any 
mechanized 
cargo boat 
plying wholly 
or partly 
within the 
port limits. 

    

 i) Carrying 
capacity up to 
100 M.T. 

1200 per 
month or 
part thereof 

1200 per month 
or part thereof 

500 per month or part 
thereof 

500 per 
month or part 
thereof 

 ii) Carrying 
capacity 
above 100 
M.T. 

2500 per 
month or 
part thereof 

2500 per month 
or part thereof 

700 per month or part 
thereof 

700 per 
month or part 
thereof 

3. A) Any 
mechanized 
boat plying 
wholly or 
partly within 
the port 
limits, for 
carrying 
passengers. 

    

 i) Carrying 
Passengers 
boats LOA 
less than 10 
mtrs. 

500 per 
month or 
part thereof 

500 per month 
or part thereof 

300 per month or part 
thereof 

200 per 
month or part 
thereof 

 ii) Carrying 
Passengers 
boats LOA 
more than 10 
mtrs less than 
25 mtrs 

750 per 
month or 
part thereof 

750 per month 
or part thereof 

500 per month or part 
thereof 

300 per 
month or part 
thereof 
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 iii) Carrying 
Passengers 
boats LOA 
more than 25 
mtrs 

1000 per 
month or 
part thereof 

1000 per month 
or part thereof 

600 per month or part 
thereof 

400 per 
month or part 
thereof 

 B) Passenger 
boat carrying 
tourists to 
Island in Port 
limits and 
House boats 
carrying 
passengers 
and plying 
within the 
port limits & 
back waters. 

    

 i) Carrying 
Passengers 
boats LOA 
less than 10 
mtrs. 

Rs.1000 per 
month or 
part thereof  

Rs.1000 per 
month or part 
thereof  

Rs.600 per month or part 
thereof  

Rs.400 per 
month or part 
thereof  

 ii) Carrying 
Passengers 
boats LOA 
more than 10 
mtrs less than 
25 mtrs 

Rs.1500 per 
month or 
part thereof  

Rs.1500 per 
month or part 
thereof  

Rs.1000 per month or part 
thereof  

Rs.500 per 
month or part 
thereof  

 iii) Carrying 
Passengers 
boats LOA 
more than 25 
mtrs 

Rs.2000 per 
month or 
part thereof  

Rs.2000 per 
month or part 
thereof  

Rs.800 per month or part 
thereof  

Rs.500 per 
month or part 
thereof  

4. Any other 
Harbour 
Crafts (Other 
than 
mechanized 
Fishing 
Vessels). 

500 per 
month or 
part thereof  

OR 
1500 for 
Fishing 
Season. 

500 per month 
or part thereof  

OR 
1500 for Fishing 
Season. 

300 per month or part 
thereof  

OR 
1200 for Fishing Season. 

500 per 
month or part 
thereof  

OR 
1000 for 
Fishing 
Season 

 
NOTE: 

1. Penalty under sub-section(2) of Section 3 of the Act, shall be payable at 

Twenty Five Percent per annum on the delayed payments of any charge 

under the schedule of rates. (Delay in payments by user will be counted 

only seven days after the date of raising the bills by Port Authority) 
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SCHEDULE – H 
[See rule 3 (7)] 

Fees for laying at or alongside any wharf for use of anchorages in the Ports in 
Karnataka State Except the Port of New Mangalore. 

 

Sl. 
No
. 

Description Karwar 
 

Mangalore Belekeri, 
Honnavar, 
Pavinkurve 

Malpe, 
Hangarkatta, 
Kundapur, 
Bhatkal, 
Tadri, 

Padubidri 
Manki 

Steamer 
Berth 

Other 
public 
landing 
places 

1 2 3 4 5 6 7 
   Rs.   Rs. Rs. Rs. 
1 Port Moorings  Rs. 1per 

GRT 
Subject to 

minimum of 
Rs. 5000 

Rs. 1 per GRT 
Subject to 

minimum of Rs. 
5000 

Rs. 1 per GRT 
Subject to 

minimum of 
Rs. 5000 

Rs. 1 per GRT 
Subject to 

minimum of Rs. 
5000 

 Port wharves 
(vessels tied up 
alongside berth) 

    

 i.a) Cargo vessels 
Overseas 

5 per GRT per day 
subject to a minimum 

of Rs.10,000.00 per day 
 

Rs.5.00 per 
GRT per day 
subject to a 
minimum of 
Rs.10,000.00 

per day 

Rs.5.00 per 
GRT per day 
subject to a 
minimum of 
Rs.10,000.00 

per day 

Rs.5.00 per GRT 
per day subject 
to a minimum of 

Rs.10,000.00 
per day 

   b)  Cargo vessels 
coastal  

Rs.2.00 per GRT per 
day subject to a 
minimum of 
Rs.5000.00 per day 

Rs.2.00 per 
GRT per day 
subject to a 
minimum of 
Rs.5000.00 per 
day 

Rs.2.00 per 
GRT per day 
subject to a 
minimum of 
Rs.5000.00 
per day 

Rs.2.00 per GRT 
per day subject 
to a minimum of 
Rs.5000.00 per 
day 

 i.a) Passenger 
vessels Overseas 

Rs.5 per GRT per day 
subject to a minimum 
of Rs.10,000 per day 
 

Rs.5 per GRT 
per day subject 
to a minimum 
of Rs.10,000 
per day 

Rs.5 per GRT 
per day 
subject to a 
minimum of 
Rs.10,000 per 
day 

Rs.5 per GRT 
per day subject 
to a minimum of 
Rs.10,000 per 
day 

   b)  Passenger 
vessels coastal  

Rs.1.50 per GRT per 
day subject to a 
minimum of Rs.3000  
per day 

Rs.1.50 per 
GRT per day 
subject to a 
minimum of 
Rs.3000 per 
day 

Rs.2 per GRT 
per day 
subject to a 
minimum of 
Rs.3000 per 
day 

Rs.2 per GRT 
per day subject 
to a minimum of 
Rs.3000 per day 

 ii. Mechanized / 
Non-Mechanised 
sailing vessels  

Rs.1 per GRT per day 
subject to a minimum 
of Rs. 600 per day 

Rs.1 per GRT 
per day subject 
to a minimum 
of Rs. 600 per 
day 

Rs.1 per GRT 
per day 
subject to a 
minimum of 
Rs. 600 per 
day 

Rs.1 per GRT 
per day subject 
to a minimum of 
Rs. 600 per day 
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 ii. Any Foreign 
Flag, barges 
&harbour tugs 
and vessels 
tugs 
mechanised/  

Dumb Harbour 
Crafts including 
barges. Launches 
and country craft 
including  fishing 
vessel. 

Rs.5 per GRT per day 
subject to a minimum 
of Rs.1000/- per day. 

Rs.5 per GRT 
per day subject 
to a minimum 
of Rs.1000/- 
per day. 

Rs.3 per GRT 
per day 
subject to a 
minimum of 
Rs.750/- per 
day. 

Rs.2 per GRT 
per day subject 
to a minimum of 
Rs.600/- per 
day. 

iii. Any Indian 
Flag barges 
&harbour tugs 
and any I.V. 
registered 
vessels, 
Coastal tugs 
mechanised/  

Dumb Harbour 
Crafts including 
barges. Launches 
and country craft 
other than 
mechanised 
fishing vessel. 

Rs.3 per GRT per day 
subject to a minimum 
of Rs.600/- per day. 

Rs.3 per GRT 
per day subject 
to a minimum 
of Rs.600/- per 
day. 

Rs.2 per GRT 
per day 
subject to a 
minimum of 
Rs.400/- per 
day. 

Rs.2 per GRT 
per day subject 
to a minimum of 
Rs.400/- per 
day. 

 iv.   Mechanised / 
Non-Mechanised 
vessels I.V. barges 
&harbour tugs 
and any I.V. 
registered vessels, 
Coastal tugs, 
Dumb Harbour 
Crafts including 
barges. Launches 
and country craft 
tied up alongside 
wharves during 
foul weather. 

Rs10 per GRT per 
month subject to a 

minimum of Rs1500 
per Month. 

Rs10 per GRT 
per month 
subject to a 
minimum of 
`Rs1500 per 

Month. 

Rs10 per GRT 
per month 
subject to a 
minimum of 
Rs1500 per 

Month. 

Rs10 per GRT 
per month 
subject to a 
minimum of 
`Rs1500 per 

Month. 

2. Anchorage     
 i. Steamers / 

Ships 
/Mechanise
d / Non-
Mechanised 
vessels I.V. 
barges 
&harbour 
tugs and 
any I.V. 
registered 
vessels, 
Coastal 
tugs, Dumb 

Free Free Free Free 
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Harbour 
Crafts 
including 
barges. 
Launches 
and country 
craft etc., 
which not 
commences 
loading/unl
oading 
activities. 

      For 3 days. 
 i.a) Cargo vessels 

Overseas 
Rs.1.5 per GRT per day 
subject to a minimum 
of Rs.2000 per day 

Rs.1.5 per GRT 
per day subject 
to a minimum 
of Rs.2000 per 
day 

Rs.1.5 per 
GRT per day 
subject to a 
minimum of 
Rs.2000 per 
day 

Rs.1.5 per GRT 
per day subject 
to a minimum of 
Rs.2000 per day 

   b)  Cargo vessels 
coastal  

Rs.0.80 per GRT per 
day subject to a 
minimum of Rs.1500 
per day 

Rs.0.80 per 
GRT per day 
subject to a 
minimum of 
Rs.1500 per 
day 

Rs.0.80 per 
GRT per day 
subject to a 
minimum of 
Rs.1500 per 
day 

Rs.0.80 per GRT 
per day subject 
to a minimum of 
Rs.1500 per day 

 i.a) Passenger 
vessels Overseas 

Rs.2 per GRT per day 
subject to a minimum 
of Rs.2000 per day 
 

Rs.2 per GRT 
per day subject 
to a minimum 
of Rs.2000 per 
day 

Rs.2 per GRT 
per day 
subject to a 
minimum of 
Rs.2000 per 
day 

Rs.2 per GRT 
per day subject 
to a minimum of 
Rs.2000 per day 

   b)  Passenger 
vessels coastal  

Rs.0.50 per GRT per 
day subject to a 
minimum of Rs.1500 
per day 

Rs.0.50 per 
GRT per day 
subject to a 
minimum of 
Rs.1500 per 
day 

Rs.0.50 per 
GRT per day 
subject to a 
minimum of 
Rs.1500 per 
day 

Rs.0.50 per GRT 
per day subject 
to a minimum of 
Rs.1500 per day 

 iv. Mechanized / 
Non- 
Mechanized 
sailing vessels 
and other 
mechanized 
vessels other 
than steamers  

Rs.0.80 per GRT per 
day subject to a 
minimum of Rs. 300 
per day 

Rs.0.80 per 
GRT per day 
subject to a 
minimum of Rs. 
300 per day 

Rs.0.80 per 
GRT per day 
subject to a 
minimum of 
Rs. 300 per 
day 

Rs.0.80 per GRT 
per day subject 
to a minimum of 
Rs. 300 per day 

 v. Any Foreign 
Flag, barges 
&harbour tugs 
and vessels 
tugs 
mechanised/  

Dumb Harbour 
Crafts including 
barges. Launches 
and country craft 
including fishing 

Rs.2 per GRT per day 
subject to a minimum 
of Rs.1000/- per day. 

Rs.2 per GRT 
per day subject 
to a minimum 
of Rs.1000/- 
per day. 

Rs.2 per GRT 
per day 
subject to a 
minimum of 
Rs.1000/- per 
day. 

Rs.2 per GRT 
per day subject 
to a minimum of 
Rs.1000/- per 
day. 
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vessel. 

 vi. Any Indian 
Flag barges 
&harbour tugs 
and any I.V. 
registered 
vessels, 
Coastal tugs 
mechanised/  

Dumb Harbour 
Crafts including 
barges. Launches 
and country craft 
other than 
mechanised 
fishing vessel. 

Rs.0.60 per GRT per 
day subject to a 
minimum of Rs.300/- 
per day. 

Rs.0.60 per 
GRT per day 
subject to a 
minimum of 
Rs.300/- per 
day. 

Rs.0.60 per 
GRT per day 
subject to a 
minimum of 
Rs.300/- per 
day. 

Rs.0.60 per GRT 
per day subject 
to a minimum of 
Rs.300/- per 
day. 

 
NRT: Net Registered Tonnage, GRT: Gross Registered Tonnage, DWT: Dead Weight 

Tonnage. 
 
NOTE:- 

1. Fees at double the rate period in excess of ten days will be levied 

forcargo/passengers vessels. 

2. Fees at double the rate for period in excess of ten days will be levied for 

sailing vessels, remaining alongside the wharf. 

3. Day means the period of 24 hours commencing from 6 a.m. 

4. A vessel or vessels tied alongside other vessels lying alongside the wharf 

shall be construed as the vessel lying alongside the wharf. 

5. As far as possible the tankers / cargo vessels which will complete 

loading/discharge within 24 hrs, will be given preference over another 

vessel. In case of ousting priority, the beneficiary vessel has to pay the 

shifting charges. 

6. The vessel for whose convenience an adjacent berthis kept vacant due to the 

nature of cargo to be handled at that particular berth shall be charged berth 

hire charges applicable to the berths kept vacant in addition to berth hire 

charge for the berth occupied by the vessel. 
 

NOTE:- Penalty under sub-section(2) of section 3 of the Act, shall be payable at 

Twenty Five Percent per annum on the delayed payments of any charge 

under the schedule of rates. (Delay in payments by user will be counted 

only seven days after the date of raising the bills by Port Authority). 
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SCHEDULE – I 
  [See rule 16 (1)] 

Fees for registering as Steamer Agents, Stevedores, Clearing & Forwarding 
Agents, Ship Chandlers and Garbage Cleaners, Transporters etc., 

Sl. 
No
. 

Description Karwar, 
Mangalore, 
Honnavar, 
Belekeri 

Malpe, 
Hangarkatta, 
Kundapur, 

Bhatkal, Tadri, 
Padubidri 
andManki. 

1 2 3 4 
Rs. Rs. 

1. Steamer Agents / Clearing 
andForwarding Agents / 
Stevedores. 

  

 a) Registration Fees 25000 8000 
 b) Annual Renewal Fees 5000 2000 
 c) Issue of Duplicate Licence when 

the original is lost or defaced 
500 500 

2. Transporters /Marine Workshop 
License holder. 

  

 a) Registration Fees 6000 1000 
 b) Annual Renewal Fees 3000 500 
 Issue of Duplicate Licence when 

the original is lost or defaced 
500 500 

3. Ship chandlers and Garbage 
Cleaners etc. 

  

 a) Registration Fees 12000 2000 
 b) Annual Renewal Fees 3000 1000 

 
NOTE:- 

1. The Port users intend to operate in port should register their name in 

each port. 

2. The port users registering with the Port Authority should comply with the 

conditions imposed in Form “C” of this rules. 

 

3. The Port user registered shall abide by all the conditions / directions 

issued by the Port Authority. 

4. Penalty under sub-section (2) of section 3 of the Act, shall be payable at 

Twenty Five Percent per annum on the delayed payments of any charge 

under the schedule of rates. (Delay in payments by user will be counted 

only seven days after the date of raising the bills by Port Authority). 
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FROM –C 
(See Rule 16(1)) 

FORM OF APPLICATION FOR OBTAINING STEAMER AGENTS/CLEARING AND 
FORWARDING AGENTS/STEVEDORES/SHIP CHANDLERS/GARBAGE 
CLEANERS/TRANSPORTERS AND ANY OTHER PORT USERS LICENSE AT 
MINOR PORTS OF KARNATAKA STATE. 
To 
 The licensing Officer/Port Officer,  
 _____________________Port. 
Sir 
 I/We apply for grant of ______________License at the port of 
_______________The requisite particulars for the purpose are given below. I/We 
undertake to pay the requisite license fee on demand. 
1. Name and full address  

2 Profession  
3 Working experience in similar 

capacities. 
 

4. Details of the existing license held for 
such work. 

 

5. Details of vessels, Tonnage of cargo 
handled during the preceding three 
years. 

 

6. Details of gears/equipments & other 
appliances in possession of the 
applicant. 

 

7. Number of experienced staff 
employed. 

 

8. Name of the Shipping Companies who 
are willing to entrust the work. 

 

9. No objection certificate from the 
respective competent customs 
authorities to transact in the 
respective Port to be produced. 

 

10. Letter of authority/Power of Attorney 
regarding Nominating the authorized 
person to act or transact on their 
behalf to be produced. 

 

 
Note: 

i. Applicant must produce Bank Guarantee of Rs. 2,00,000/- (Rupees Two 
Lakh only) for steamer agents /Clearing and Forwarding Agents/Stevedores. 

 

ii. Applicant must produce a Bank Guarantee of Rs. 10,000/- for ship 
chandlers/Garbage    

 

Cleaners/Marine Workshop 
Licence / Transporter 

iii. Bank Guarantee must be obtained from Nationalized Bank in favour of 
respective Port Officer/Port Conservator. 
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iv. Bank Guarantee must be renewed well in Advance from time to time. 
 

v. Applicants must produce undertaking in the following form. 
 

A. The licensee shall be responsible for any damage; loss or injury, 
whatsoever that may be caused to any person or persons or any property 
and all such damages injury or loss to the life or property shall be made 
good by the licensee. The licensee shall be held solely and severally 
responsible for any act or omission for breach of any laws, Acts, Rules, 
Procedures, Orders etc., and for authentication of any documents/papers 
filed before the Port Authorities. 
 

B. If the holder of license or his agent or servant or any other person acting 
on his behalf contravenes any of the Provisions of laws, Acts, Rules 
Procedures, Orders etc., or if in the opinion of the licensing Officer, the 
holder of the licence is not Competent to perform or is otherwise guilty of 
any misconduct of unfair or irregular practices in the performance of the 
duties as a licensee, the licensing officer after giving the licensee an 
opportunity to render an explanation by an order in writing cancel the 
license or suspend it for such period as he deems fit. 

 
Your’s faithfully, 

 
(Signature of the Applicant).” 

 
 
 

SCHEDULE – J 
[See rule 3(9)] 

Table showing the overtime fees admissible to the employees of the 
Karnataka State Port Department 

Sl 
No 

Categories of staff 
for whom payment 
of overtime fees is 

admissible 

Rate of overtime fees on working days 
and on Sundays and other holidays 

(Rate per hour) 

  Between 
6.p.m and 

6 a.m 
(night) 

Out of 
duty hours 

Sundays and 
other holidays 

1 2 3 4 5 
  Rs Ps Rs Ps Rs Ps 

1.  Employees drawing 
pay of Rs. 37900/-  
P.M and above 

32.00 
(Minimum 
Rs. 96.00) 

32.00 40.00 
(Minimum Rs. 

120.00) 
2.  Employees drawing 

pay  less than Rs. 
37900/- P.M and not 
less than 
Rs.30350/- P.M 
 

24.00 
(Minimum  
Rs. 72.00) 

24.00 30.00 
(Minimum Rs. 

90.00) 
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3.  Employees drawing 
pay less than Rs. 
30350/- P.M and not 
less than 
Rs.23500/- P.M 

19.00 
(Minimum  
Rs. 57.00) 

19.00 24.00  
(Minimum  
Rs. 72.00) 

4.  Employees drawing 
pay less than Rs. 
23,500/- P.M and 
not less than 
Rs.18,600/- P.M 

14.00 
(Minimum  
Rs. 42.00) 

14.00 18.00 
 (Minimum  
Rs. 54.00) 

5.  Employees drawing 
pay less than Rs. 
18600/- P.M and not 
less than 
Rs.17,000/- P.M 

12.00 
(Minimum  
Rs. 36.00) 

12.00 15.00 
(Minimum 
Rs. 45.00) 

 
Explanation:- 

1. The rates of Overtime fees will be the same for indoor and outdoor works. 

2. The Duty hours will be from 10 A.M to 5.30 P.M on all the working days both for 

the indoor and outdoor works as specified by the Government or the competent 

Authority from time to time. 

3. Holidays means the holidays declared for the office of the Karnataka Port and 

Inland Water Transport Department by the Government or the Competent Authority 

from time to time. 

4. Pay indicated above is the Basic pay as per the Karnataka Civil Services (revised 

pay) Rules, 2018 consequent to subsequent revision of the pay scale, if any, the 

corresponding stage of pay fixation under this subsequent revision of pay scales 

should be taken into consideration for admissibility  of the overtime fixed to the 

employees coming under the corresponding stage of pay. 

5. In calculating the overtime fees for the period excess of one hour, the period of 15 

minutes and less shall be ignored, while the period of over 15 minutes shall be 

reckoned as one hour. However if the total overtime period is less than one hour the 

same will be treated as one hour. 

6. The total monthly overtime fees admissible to an employee during the month shall 

be restricted to a maximum limit of fifty of his total monthly emoluments (i.e., 50% 

of the pay + various allowances admissible to him thereon during the month) and 

remaining overtime fees amounting excess of 50% of his monthly emoluments shall 

be credited into the Government Treasury to the Port Department head of account 

concerned. 

7. While calculating one hour overtime fees, 11/2  hourly time of overtime fees 

admissible to the employee deputed for the overtime work will be collected from the 
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Shippers / shipping agent / Private Parties concerned and out of such 11/2hour 

times of overtime fees collected an amount of one hourly, time of overtime fees will 

be paid concerned employee  who is deputed for the overtime work. And the 

remaining half hour overtime fees will be credited into the Government Treasury, to 

the Port Department head of account concerned. 
 

8. The above overtime fees rates according to the pay of the employees concerned are 

applicable to all the officers / Official (i.e., all groups C and D employees) of the 

Karnataka Ports Department including the executive staff, Ministerial staff, 

supervisory staff, staff / Crew working on the Departmental floating crafts and the 

equipment, who are actually engaged for the overtime works. 

 
 

SCHEDULE –K 
[See rule 3(10)] 

Schedule of rates of fees and condition for Container Traffic at Karwar Port. 
A. WHARFAGE CHARGES: 

Rate per container 
Sl No Container Foreign Coastal  Foreign Coastal  

  Loaded Empty 

1.  Upto 20’ 100 60 50 35 

2.  above 20’  150 95 75 45 

 
B. STORAGE CHARGES (Within L and S Area) 

Rate per container per day or part thereof 
Sl 
No 

Container Foreign Coastal  

1.  Upto 20’ 15.00 10.00 

2.  above 20’  30.00 20.00 

 
NOTE:- 

(i) Wharfage on container is collected irrespective of the contents of container. 

(ii) No free days shall be allowed on container whether landed / shifted either empty or 

stuffed. 

(iii) The Stuffed cargo removed from the container and cargo meant for stuffing in the 

container stacked in Transit area other than the space allotted on lease for that 

purpose will be liable for charges as applicable to the cargo specified in the 
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Schedule of rates already existed in the Karnataka Ports (Landing and Shipping 

Fees) Rules, 1964 

(iv) The party interested in handling container will have to make their own arrangement 

for bringing the container to the port area. 

(v) As far as possible the container vessels at the port shall be given preference over 

other general cargo vessel. 

(vi) Information about the arrival and details of container vessels expected to call at the 

port should be furnished to the port officer one week in advance. 

(vii) Application for allotment of open space at Wharf for storage of container should 

reach Port Officer, Karwar for seven days in advance. 

(viii) The applicant shall accept all risk and responsibility for goods stored at the rental 

space so allotted and shall make his own arrangement for security of the goods 

stored in such space. 

(ix) No container should be left over the Wharf so as to pose hindrance of the Port 

operation. 

(x) Hire charges for the port machineries whenever utilized by the Shipper, will be 

charged separately according to the scale of rates in force from time to time. 

(xi) Penalty under sub-section (2) of Section 3 of the Act, shall be payable at Twenty 

Five Percent per annum on the delayed payments of any charge under the schedule 

of rates. (Delay in payments by user will be counted only 7 days after the date of 

raising the bills by Port Authority) 

------- 

 
SCHEDULE –L 
[See rule 3(11)] 

Schedule of rates of fees within the limits of all the Ports in the State of 
Karnataka except the New Mangalore Port for the services rendered for 
supplying fresh water to the Vessels, sailing vessels etc., 
S.L No Particulars Unit Rate per 

Unit 
1 2 3 4 

1.  Supply of water alongside the dock, 
jetty, wharf, through shore hydrant 
 

Per Metric Ton Foreign Rs. 
250.00 

Coastal Rs. 
125.00 

 
2.  Supply of water by the vessels Agents by 

private barges / Road Tankers. 
Per Metric Ton Foreign Rs. 

30.00 
Coastal Rs. 

15.00 
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Note:  
(1) When the supply of water for less than 35 M. Ton is requisition or supplied, the 

charges will be reckoned to a minimum of 35 M.tons of fresh waters. 
(2) The supply of water will be subject to availability. 

(3) Penalty under sub-section (2) of Section 3 of the Act, shall be payable at Twenty 
Five Percent per annum on the delayed payments of any charge under the schedule 
of rates. (Delay in payments by user will be counted only 7 days after the date of 
raising the bills by Port Authority) 

________ 
 

SCHEDULE –M 
[See rule 3(12)] 

Fees on the Use of Dry Dock Facility at Old Mangalore Port 
Sl. 
No. 

Description  Fees  

1 2 3 

1. For the use of Dry Dock facility 
in Old Mangalore Port. 

Rs. 9600/- per day or part 
thereof. 

 
NOTE:- 

1. Day means the period of twenty four hours commencing from 6 a.m. 

2. The fees will be increased by Twenty Five Percent per day or part thereof 
after the period of ten days.  

3. The user is required to pay Pilotage fees for docking and undocking of the 
vessel as per the schedule of rates approved by the Government Notification.  

4. The user is required to pay electricity charges at five times the actual unit 
consumed as per prevailing rates of Mangalore Electricity Supply Company 
(MESCOM). 

5. The user intends to apply for the use of Dry Dock shall have to pay three 
days rent in advance (non refundable) along with the application. 

6. The user is required to furnish undertaking to the Port department on a 
stamp paper worth of Rs.100/- abiding the rules & regulations of the port 
department.  

7. In case of emergent repairs of departmental crafts or other Government 
crafts the user will have to vacate the Dry Dock within twenty four hours of 
intimation. 

8. User shall have to pay all the fees before undocking of the respective vessel 
from the Dry Dock. 

9. Penalty under sub-section (2) of Section 3 of the Act, shall be payable at 
Twenty Five Percent per annum on the delayed payments of any charge 
under the schedule of rates. (Delay in payments by user will be counted 
only 7 days after the date of raising the bills by Port Authority) 
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(ii)After the Schedule ‘M’, the following Schedules shall be inserted, namely:- 

“Schedule –N 
[(See rule 16(1)] 

Fees for Oil Pollution Cess (for procurement of Oil Spill Response 

Equipments and Operation and Maintenance of the Equipments. 

Sl No Description  Unit Rate 
1 2 3 4 
1.  Bulk Cargo like salt / 

Rock Phosphate/ iron ore 
/ Agriculture Products etc 

Per M.T Rs.5 

2.  Non petroleum liquid 
cargo 
Palm oil / Molasses / 
Caustic Soda etc 

Per M.T Rs. 10 

3.  Petroleum liquid cargo 
Bitumen / HSD etc 

Per M.T Rs. 15 

 
Schedule –O 

Miscellaneous Charges 
 

1. For the use of electricity provided by the Port Authority, users shall 
liable to pay double the rate charged by the ESCOM. 

 
2. Charges for taking Photographs and shooting films in the Minor Ports 

 

a) For shooting Movie / films by film making company or private parties 
Rs. 75,000/- per day. 

b) For Video Shooting Rs. 25,000/- per day 
c) For still photographs Rs. 1000/- per day.   

 
3. Bunkering  

 For providing bunkers along side berth / anchorage through mobile 
trucks / trainers / barges (Karwar Port / Old Mangalore Port) at Rs. 20 
per M.T to be collected 

 

Note: Permission is subject to approval of the Port Authority and complying all the 
pre requisites as per applicable law.” 
 

By Order and in the name of the 
Governor of Karnataka 

 
(S. Yogananda) 

Under Secretary to Government, 
Infrastructure Development, Ports & Inland Water 

Transport Department (Ports) 
PR-410 


